
Shri M. It. Krishna: May I know 
whether it has come to the notice of 
the hon. Minister that in the confer
ences of students of Scheduled Cas
tes and Scheduled Tribes, many re
solutions have been passed that ever 
since this responsibility has been 
transferred to the States, they have 
made it a rule indefinitely to delay 
scholarships. May I also know whe
ther the Resolutions which have 
been m oved.. . .

Mr. Speaker: I would request the 
hon. Member to put one question.

Shri M. R. Krishna: May I know 
whether it has come to the notice of 
the hon. Minister that in the Hari- 
jan Advisory Board of the Central 
Government, many resolutions have 
been brought in complaining about 
delay in payment of scholarships?

Dr. K. L. Shrimall: I am not aware 
of any such Resolution. But, I can
not understand how the State Gov
ernments can make a rule for deter
mined delay in disbursing scholar
ships. They cannot make any 
such rule. (Interruption by Shri 
M. R. Krishna).

Mr. Speaker: Order, order; how 
can we proceed in this manner.

Dr. K. L>. Shrimall: In this matter, 
as far as arrangements with regard 
to disbursal of scholarships is con
cerned, we place funds at the dispo
sal of the State Governments. They 
are now our agency for disbursal of 
scholarships. If hon. Members have 
any concrete cases before them, I 
am prepared to enquire into them. I 
cannot say anything more. I shall see 
that no further delay occurs. I would 
request hon. Members to meet me 
personally or write to me or I can 
meet hon. Members separately in a 
conference room and we can find a 
satisfactory solution for this prob
lem. But, concrete cases will have to 
be brought to my notice so that 1 
can take up this matter with the 
State Governments.

Mr. Speaker: Nesjt question. The 
hon. Minister has invited hon. Mem
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bers to meet him in some conference 
and then discuss it in detail.

Shrl Warior: We have sent repre
sentations.

Mr. Speaker: He has made that 
offer. Hon. Members can utilise that. 
Shri P. C. Borooah.
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Shri Hem Barua.
Shri Shree Narayan Das: Shri P. C. 

Borooah is absent. I will put that 
question.

Mr. Speaker: He cannot put that 
question.

Shri Shri Narayan I>as: My name 
is second on that. Question No. 93.

Loss o f Archaeological images
+

f  Shri Shree Narayan Das:
*93. V Shrl P. C. Borooah:

[_ Shrl Hem Barua:
Will the Minister of Scientific Re

search and Cultural Affairs be pleas
ed to state:

(a) whether some images had been 
stolen from the Archaeological 
Muieum at Nalanda, District Patna 
in March this year;

(b) if so, what were the article* 
stolen; and

(c) what success has been achieved 
in tracing out the stolen property?

The Deputy Minister in the Minis
try of Scientific. Research and Cultu
ral Attain  (Dr. M. M. Das): (a) Yes,
Sir,

(b) and (c). Two bronze images of 
Buddha. Investigations are conti
nuing.
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Shri Shree Narayan Das: May I
know whether indications are avail
able that there is a gang of persons 
who operate throughout the country 
tor stealing such articles from other 
museums also?

Dr. M. M. Das: There have been 
some attempts to commit thefts of 
this kin<j from which we can surmise 
that perhaps a gang is operating.

Shri Shree Narayan Das: What
steps have been taken to stop this?

Dr. M. M. Das: The police have been 
informed and they are taking suit
able steps.

Shri Shyam Lai Saraf: May I know 
whether such cases have come to 
notice before also where such costly 
images have been broken and taken 
away and sold in some foreign coun
try and what steps have been taken 
to safeguard so that this may not re
cur?

The Minister of Scientific Research 
and Cultural Affairs (Shri Hnmaynn 
Kabir): A number of different steps 
have been taken. There were cer
tain complaints, especially from the 
Madhya Pradesh area, last year or 
the year before. Recently, there has 
been no recurrence of such complaint 
which suggests that the action taken 
is adequate. We do not want to men
tion all the measures, 'because thait 
would, to some extent, defeat the 
very purpose of taking such action. 
Everything possible is being done, 
but, it is not possible altogether to 
rule out thefts. Even with the best 
possible measures, thefts do occur 
occasionally, but we take the best 
measures that we can.

Assam Natural Gas
*94. Shri Hem Barua: Will the 

Minister of Mines and Fuel be pleas
ed to state:

(a) whether it is a fact that Britain 
has enquired as to whether Govern
ment of India are prepared to enter 
into an agreement for 15 years for 
the supply of liquified natural gas 
from Assam Oil fields;

(b> if so, whether Government ao» 
cep.ed the offer; and

(c) if so, on what terms?
The Minister of Mines an^ Fuel

(Shri K. D. Malaviya): (a). No, Sir.
(b) and (c). Do not arise.
Shri Hem Barua: May I know

whether it is a fact that £as
has the advantage of being the 
cheapest in the world, and if so, why 
Government have 'not tried to explore 
thS possibilities in the world market?

Shri K. D. Malaviya: There is no 
gas available for export. All the gas 
that is available is committed to cer
tain schemes which have been pro
jected and are under way. Perhaps, 
within the next two or three years, 
all the gas that will come out in the 
Assam oil-fields will have been uti
lised by industry. There will then 
be no gas left for export.

Shri Hem Barua: May I know
whether the gas that is available 
there has to be burnt out, because 
Government could not come to a deci
sion whether the utilisation of this 
gas should be in the private sector 
or the public sector?

Shri K. D. Malaviya: May I invite 
my hon. friend Shri Hem Barua to 
come and have discussion with me, 
so that I can explain to him the posi
tion in respect of all these questions 
which he has been repeatedly asking, 
with regard to low pressure gas being 
flared up and "the high pressure gas 
being utilised by certain industries 
and so on? I think that a personal 
discussion will clarify the position 
much more.
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Ban&ras Hindu and Aligarh Muslim 
Universities

*82. Shri E. Madhusudan Rao: Will 
the Minister of Education be pleased 
to state:

(a) whether any decision has since 
been taken in regard to the deletion




